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ATTENDENCE-CUM-ORDER SHEST OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPAI.TY LAW TRIBUNAL ON 13.12.2017

CORAM

S. No N/\ME

Present:

DESIGNATION

SHRI B.S.V, PRAKASH KUMAR
MEMBER (J)

T.C.P No.s39/ {MAH)/ 2017

SHRI V. NALLASENAPATHY
MEMBER (T)

ST(lNAl'lil?l.l

NAME OF THE PARTIES: Honest Security Services.

HDIL Leisures Pt,t. Ltd.

SECTIoN OF THE COMPANIES ACT: I & BP Code 2O16
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absent. The Corporate Debror Counset

lhe petitioner side was not even preslhf(Ast date of hearin& despi

* ,sflt&nZ uGr+&riftne, ro prove th. derects tying h the petition.

te drrection

lt is lurther mentioned

that 
fAcgl$ 

P#itioner side was absent on last date of hearing this Bench gave a peremptory

direchon to the Petitioner to be presmt on next date of hearing without fail.

On verification of the attendance sheet file, we have noticed that the statement made

by the Corporate Debtor is right. For the petitioner has consecutively remained absent on the

last dates of hearings as well as today,s hearin& this Company petition, by recording the

absence of the l)etitioner, is dismissed for default.

V. NALLASENAPATHY
Member(Technical)

Edr
B. S. V. PRAKASH KUMAR
Member Uudicial)
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NATIONAL COMPANY LAW TRIBUNAL
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